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refugees in
country as to how the land reform laws have
been defeated from time to-time, including the
land ceiling law. While I admire you for bringing
in issue I would like that the general question
should be taken up and action should be taken
against all those who are involved in these illegal
transfers and who have taken undue advantage of
the loopholes in the !aw and created a problem
as a result of which the weaker segments of the
Society are still suffering.

s A alzE: I AWEE FT
1 wfgy sz e feedy guwe
gk freft v & 3o &
¥ oz UKT ITH A 2NF AT AT,
ez Y A | #Ha gz ofafew ¥
frar 2 '

Wi qio (A WHT: ZEN ORI
voew zaar 2T Feur 2 f5 omw
gk O gl W oam R
W At AT H oaes mes ww
FE FL AF@ AT IV FW AF TN
e L

SHRIMATI JAYANTHI NATA.
RAJAN (Tamil Nadu): Madam, that
ought to be expunged. (Interrup-,
tions).

THE DEPUTY CHAIRMAN:"
look into the record.

of the3 rules.

FLIGHT OF REFUGEES IN SOUTH
TRIPURA DISTRICT

SHRI NARAYAN KAR
Madam, I want to draw the

(Tripura): ,
attention

of the Government and the House, through you,
to the plight of the Chakma refugees in the

Kathalchari camp in South' Tripura District.

Madam, these people are not getting their
ration for the past 15 days. They * have been
But, on the evening

demanding' their ration.
of 9th
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District

May, the BSF opened fire at them as

a result of which three people, inc
luding  two tribals, were  killed.
Though the Central Government 1is

sanctioning all the ration and all the

facilities, the State authorities are not
giving them to the refugees. These
refugees, as [ mentioned, Wave not

been getting their ration for the past

' would
If any. names have
gone in which is in viola-tion of the rules, I will
expunge them I will see if there is any violation

15 days.
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RI NARAYAN KAR: There is no facility for them.
There is no drinking water; there is no medical care;
and there is no housing facility. I request f he
Central Government, through you, to take care of
these things. 1 also request that the Central
Government should send a team to go through all
these things. They should also decide whether these
efugees should stay there or not. The Government
should also take up the issue with the Bangladesh
Government as to whether these refugees will go
back or stick to Tripura.
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ANNOUNCEMENT RE. GOVERN-
MENT BUSINESS FOR THE WEEK

THE LEADER: OF THE HOUSE (SHRI

M. S. GURUPADSWAMY): With your
permission, Madam, I rise to announce that
Government Busi-nes in this House during the
week commencing Monday, the 14th. May,

1990, will consist of:—

1. Discussion on the working of
the Ministry of Civil Aviation.

2. Consideration and passing of
the Legislative Councils Bill, 1990.

3. Discussion on the working of
the Ministry of Urban Development.

4. Consideration and return of the

Appropriation (No.2)  Bill,
1990, as passed by Lok Sabha.

SPECIAL MENTIONS

Demand fofclosure of unrecognised
Univeisities
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